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ORDER

PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of
the CIT(International Taxation)-3, New Delhi dated 26.02.2019
framed 263 of the Act.
2. The sum and substance of the grievance of the assessee is
that the CIT(Intl. Taxanation) erred in assuming jurisdiction u/s.
263 of the Act and further erred in holding that the assessment
order dated 09.09.2016 framed u/s.143 (3) of the Act is

erroneous and pre judicial to the interest of the revenue.



3. At the very outset the authorized representative of the

assessee moved the following application :-

BEFORE THE HON'BLE INCOME TAX APPELLATE TRIBUNAL,
‘E' BENCH, NEW DELHI BENCHES

In the case of: Meelam Misal
¥a.
CIT [International Taxation]-03

Assessment Year 2014-15

ITA No. - 3784/DEL2019

MAY [T PLEASE YOUR HONOLIRS.

The Appellant, Neelam Misal, had preferred an appeal on 30.04.2019 before Your Honouwrs against the
order passed by the Hon'ble Commissioner of Income Tax [ International Taxation ]-3, New Delhi. In this
regard, the following are to be brought to your kind notice:

1. An assessment order dated (9.09.2016 was passed u's 143(3) of the Income Tax Act, 1961 [the Acr']
by the Ld. Deputy Commissioner of Income Tax (Imernational Taxation), Circle-2, Dehradun
completing the assessment at relumed income of Bs9,25,470/-. However, the said assessment order
was cancelled by the Hon'ble CIT International Taxation]-3, Mew Delhi, [ ‘the Hon ‘Ble CIT'{ vide the
impugned order dated 26.02.2019 passed w's 263 of the Act treating the same to be ermoneous and
prejudicial w the imerest of the revenue. Apainst the order passed w's 263, the Appellant preferred the
present appeal before Your Honours.

2. Pursuant to the revision order daed 26.02.2019, fresh assessment was done by the Ld. Assistant
Commissioner of Income Tax (International Taxation), Circle-1, Dehradun Sthe Ld, AQ'T and the
assessment order dated 21.11.20019 was passed wherein the income of the Appellant was re-assessed at
returned income of Rs. 9,25470/- declared in the original ITR filed on 24.12.2014. and no
additions/disallowances were made in pursugnce of order passed ws 263, A copy of the said
assessment order is attached herewith as Annexure 1.,

3. Accordingly, the Appellant intends to withdraw the present anpeal challenging the order of the
Hon'ble CIT passed n's 263 of the Act and prays to Your Honours permit as aforesaid.

Submitted,

Yours sincerely,
ﬂu_ﬁ‘-m

Pallavi
Counsel for the Appellant
Enclosures: As above

4. Considering the contents of the application the appeal is

dismissed as withdrawn.



5. Decision announced in the open court on 21.09.2022.

Sd/- Sd/-
(ANUBHAV SHARMA) (N. K. BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

*NEHA, Sr. Private Secretary*
Date:- .09.2022
Copy forwarded to:

1. Appellant

2. Respondent

3. CIT

4. CIT(Appeals)

S. DR: ITAT

ASSISTANT REGISTRAR
ITAT NEW DELHI

Date of dictation 21.09.2022
Date on which the typed draft is placed 22.09.2022
before the dictating Member
Date on which the typed draft is placed 22.09.2022

before the Other member
Date on which the approved draft comes to | 22.09.2022
the Sr.PS/PS
Date on which the fair order is placed before | 22.09.2022
the Dictating Member for Pronouncement
Date on which the fair order comes back to | 22.09.2022
the Sr. PS/ PS
Date on which the final order is uploaded 23.09.2022
on the website of ITAT
Date on which the file goes to the Bench 23.09.2022
Clerk

Date on which file goes to the Head Clerk.
The date on which file goes to the Assistant
Registrar for signature on the order

Date of dispatch of the Order




